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KOLKATA BENCH, KOLKATA
No. O.A. 788 of 2019 |  Date of order: 11.7.2019

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member
. Hon’ble Dr. Nandita Chatterjee, Administrative Member

Shri Uttam Kumar Chattopadhyay,
Son of Late Bimal Kumar Chattopadhyay,
Aged about 60 years, :
By Occupation — Service (as Superintendent of
Customs & now refired); s,
Residing at 19A Paikpa.ra Row, oy,
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4. The Commissioner of Customs
(Airport & Administration),
Custom House,

15/1, Strand Road,
Kolkata — 700 001.

.. Respondents
For the Applicant : Mr. A.K. Manna, Counsel

For the Respondents : Mr. A. Roy, Counsel
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Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

“ta) An order issuing direction upon the respondent authorities to regularize
adhoc service of the applicant w.e.f. 02.12.2014.

(b) An order holding that the applicant is entitled to NFG Grade Pay of Rs.
5,400/~ (Corresponding to Tth CPC Pay Matnx Level 9} w.e.f. 2.12.2018.
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(©) An order 1ssu1ng d1rect10n up*nﬁthe responden_l: authorities to grant NFG
Grade pay of Rs: 5,400 (corre’épondtng & 7, CBC pﬁj“rf‘Matnx Level - 9) w.e.f.
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{Preventive Officer) and Inspector (Examining Officers).

According to the applicant, although promotion in Central Excise
Wing Were. made on regular basis, Inspectors (Preventive Officers)
including the applicant, have been given promotion on adhoc basis w.e.f.
2.12.2014 and the applicant’s adhoc service remains to be regularized, in

violation of Board’s advice contained in its letter 'dated 22.2.2016 and
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that the reSpondeﬁt_ authorities have failed -to act on the several
representations preferred by tﬁe applicaﬁt towards the same and,
acéordingly, being aggrieved; the applicant has approached the Tribunal.
4, Ld. Counsel for the respondents submits that the matter at hand is
under consideration of the respondent authorities and final decision is
yet to be taken in this regard. | |

5. ' Accordingly, without entering into the merits of the matter, we
direct the reSpondent No e who is the ChléfL(Comm1s31oner of Customs,

Custom House, Kolkaj:a to%look %Mhegeg entatwns of the applicant
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(Dr. Nandita Chatterjee) . (Bidisha B/anerjee) ‘
Administrative Member Judicial Member
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